
    

    

       

     

             

        

  

        

    

     

     

      

  

    

      

       

            

       

     

      

             

      

 

     



            

           

            

        

 
          

            

            

           

        

         

         

             

           

              

           

          

           

             

            

           

        

            

             

            

           

             



              

             

       

             

            

          

          

   

           

              

              

           

           

              

             

    

             

             

            

           

            

            

               

             

        



              

   

                

               

            

   

           

         

             

            

              

           

              

          

              

          

               

            

     

               

         

           

           

             

              

          



I.1

shall b( pr!'sunlcd !hd1 thc authorilies hav( no representations to rlake on thc

Schcme.

lhc Applicant to filc an Affidavit ol'scrlice in thc rcgislry proving dispatch of

noliccs uporl lhc cquir] sharcholdcrs. unsccurcd crerlitors, publication ol notices in

nc\lspapcrs and 10 rcgulatory authoritics as slaled in Clause l3 above nol less than 7

(sc\',rn) days belbrc thc date fixed lbr thc holding of lhe equity sharcholders meetirg

and do repon to thc llibunal that tire dircctions regarding issuc ofnotices have becn

dull <:omplied rrith.

NIs. lna Malhotrr, llon'ble Nlcmber (.,udicial)
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